IN THE CENTRAL ADMINISTRATIVE

AT HYDERABAD

0.A.No,456 OF 13997,

Eptueagn:

M.V.5esha Sai.
K.V.5rinivas.
P.Sarojini.
Ch.5avithri.
S.ifama Kumar.
Y.Madhusudhan Rao.
M.Venkateswarlu,
8.
9,
18. M.Rajani Kumari,
11.
2.
13.
14.
154
16.
17.
18.
19.
20.
21.
22.
23.

Ch.Siva Satyanarayana.
K.tamesh Goud.

O.Manjula.
g.Nageswara Rao.
C.V.Ratnam.
C.V.Balaram.
B.Siva Kumari.
0.Sarada Devi.
T.Venkateswarlu.
M, Prameesla,
P.Leela Jayasri.
M.Ramachandra Rao.
P.0m Kumar.
K.Sabha.
R.%adhana.

24, T, V,N.Pavan Kumar.
25, J.5urssh Babu.

26, Ch.Usha Sree.
27.Y.Mallékar juna Rao.
28. K.Narayana'RaU;

and
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29.B.K.Annapurna.
30.G.Nagesuari.
31.0.Rajaratnam.
32.7.Lakshmi Prasanna.
33.P.Srivalli.
34,G.Rajsshuar.

35.K.Padma Sraee.
36.7.Thandava Krishna.
37.G.Radhakrishna Reddy.
38,F.Y.Indira Ramana.
39.Y.V.Ramakrishna furthy.
40.V.Chandra Sekhara Azad,
41 ,V.Krishna Rag.
42.G.5urya Kumari.
43,5K.Karsemulla.

44 ,A.R.Mohana Rao.
45.Ch,Radha Krishna.
46.V.Venkateswara Rao.
47.Ch.Kfishna Mohan.

48.5.CGirija Kumari.

as b e -Apﬂlicants

The Union of India, rep., by its
Sgecretary, Telemmmunications,
Sanchar Bhavan, Ashoka Road,

New Oelhi.

The Chairman, Telecom Commissl on,
Sanchar Bhavan, Ashok Road,
New Oelhi-1.

The Chief General Manager,
Telecom Circle, Sanghar Bhavan,
Andhra Pradesh, Hydsrabad.

.+ +se.Respondents
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COUNSEL FOR THE ARPPLICANTS :: Mr.M.Keshava Rao
COUNSEL FOR THE RESPONDENTS :: Mr.N.R.Devara]

CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN)

AND
THE HON'BLE SRI B.5.3AT PARAMESHUAR,MIMBER (JUDL)

: 0O RDER :

ORAL DRDER(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

None for ths Applicant and Mr.N.R,Devaraj for the

Respondents.

2e There are 48 applicants in this O0A., They are

Telecom Technical Assistants under the respondent Organisa;

tion, They submit that they are Diploma Holders in Engineef

are
ing and, presently working as Telemm Technical Assistants

in the pay scale of R.1320-2040/-. They reguest for

revision of their pay te ®.1400-2300/- with effact from
1-1=-1386.

3. This 0A is filed for awvarding the scale of
pay Rs.1400-2300/- to the cédre of Technicians with
gffect Prom 1-1-1986 i.e., from the date of implementatio
of 4th Pay Commission to the applicants on par with the
other Engineering Diploma Holdars on the basis that the
scale of pay R5.1320~-2040/- to the cadre of Telecon
Technical Assistants from the date of conversion to the
post of Telscom Tekhnical Assistants as being arbitrary,

illegal and for consequsantial reliefs on thatbasis.

4. A reply has baen Piled in this DA, It is stated
in Para.4 that the DOT had submitted to the Vith Pay
Commissian for revision of pay scale for Technicians,

but the Vth Pay Commission, which is the highast body
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for revision of pay scales cof Lentral Government
Employees had not accepted the proposal of ths 00T

in terms of the recommendation in Para.62.36,Part-1V,

Commislm.

Volume.II and they_haqurecommended as follows:=

"Technicians in the entry pay scals of

Rs,975-1660 are recruited with a minimum
qualification of diploma in mechanical or
telecommunication angineering,wheareas similar
parsons in the Door Darshan, Railways etc.,

are placed in the scale of #.1400-2300. THE
ADMINISTRATIVE DEPARTMENT HAVE ALSC CITED THIS
AS AN ANOMOLY AND FAVOURED ITS REMOVAL, In the
schems of restructuring, Telecom Technical
Assistants are a "walk-in" post for Technicians
with the same gualifications and their upgrada-
tion has been proposed in the chapter relating
to restructuring of Telecom Services. HBecauss
restructuring has been made attractive encugh
for a switch over TECHNICIANS MAY 8E GIVEN GNLY
RERLACEMENY SCALES RECUMMENDED ELSEWUHMERE in this
report. In view of thz existance of the provision
for a competitive examination for Technicians
‘along with othars, for the level of JT0s, UE DO
NOT RECOMMEND INTRODUCTICON OF AN EXCLUSIVE
DIRECT LINE OF PROMOTION BETWJEEN THE TWO.™

5. In a similar DA i,e., OA.N0.779 of 19896, decided

on 26-B-1998, this Bench observed as follows:i-

"The 5th Pay Commisaion is an expert body.
When that expert body itself came to the
conclusion that they are not entitled for
higher scale of pay it will be ineongruent
on the part of the Tribunal to over-rule
the decision of the 5th Pay Commission
on the basis of the materials available in
this 0OA. Haence, it is for the applicants if

they are so advised raquest the department

¥ %) cavensed




to refer their cases to Anomalies Committee
for reconsideration in regard to their
upgradation of scales of pay.’Hence, we do not
pass any order in that aonnection and liberty
is given to the applicants to do so if they

are so advised.”

6. That observationswill hold good equelly in this

casge also.

7. With the above ohservation, the 0OA is disposed of.

No costs.

Prs—2

(R.RANGARAJAN)

_______La*sfaﬁi*ﬁﬁﬁiﬁEEﬁag;;ﬂ#

q-ﬂl q_iﬁENBER(JUDL) NEI"IBER(RDNN) %ﬁ/ﬁ,“

Dated:this the 29th day of_ September, 1998
Dictated to steno in the Open Court
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'Copy tot= :
1? The Secretéry, Talescommunications, Sgnchariahauan.
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Asheka Read, Neuw Dalhi,

The Chﬁrman, Teleacom cgmmissian. Sanchar Bhauan, Ashak Road,
New Dalhi,

The Chief Genaral fManager, Telecom Circle, Sanchar Bhavan.

‘Andhra Pradash Hydesrabads

Cne cepy to Hr. M;Keshava Rao, Advecate, CAT.. Hyd.

One copy to Mri NiR¥Devaraj, SriCGSC., CAT., Hydd

One copy to DRG(A), CAT., Hyd.

One duplicate copys
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